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INTRODUCTION

I, Murari S. Panwar, Chairman of the Committee to Inquire
into  Complaints received from MLAs regarding Encroachment

on Government/Gaon Sabha Land, having been authorised by the

Committee to present its Report on their behalf, do present

this Report.

The Committee was constituted on 2nd February, 1998 and

. it held 11 sittings in all.

The Committee inquired into the complaints received from
Shri Jai Bhagwan, MLA, against another Member of the House
namely Shri Shish Pal, charging him of having encroached upon
Central Government land pertaining to Khasra No.1735/410 min.
of Tughlakabad. For purposes of conducting its inquiry and
examination, the Committee summoned and recorded the evidence
of Secretary (Revenue), area SDM, Deputy Municipal Commissioner
of South and Central Zones, Commissioner Food & Supplies and

several other officials.

This Report is based on the information and the material
furnished to the Committee by the various officials and
agencies of Delhi Government and replies to questions and

queries posed by the Members during its meetings.

The Report was considered and adopted by the Committee

in its meetings held on 17 September, 1998. In the meeting
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the Committee also authorised Shri Murari Singh Panwar, to

present the Report on their behalf,

The Committee is appreciative of the cooperaton extended
by various Departments and officials of Delhi Government and

the Municipal Corporation of Delhi.

The Committee is also happy to place on record the
services rendered by the Officers of the Assembly Secretariat

and the other staff in conducting the meetings and preparing

s
A >
P
INGH PANWAR )
CHAIRMAN
COMMITTEE TO INQUIRE INTO THE
COMPLAINTS RECEIVED FROM THE

MLAs REGARDING ENCROACHMENT
ON GOVERNMENT/GAON SABHA LAND

and finalising this Report.

September 17 , 1998
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CONSTITUTION OF THE COMMITTEE

At the sitting of the House held on Znd January, 1998,
while intervening in a matter raised wunder Rule 287
pertaining to encroachment /sale/purchase of Gaon
Sabha/Government Land by persons and orders issued by the
officials in this regard, Hon'ble Chief Minister moved the

following Motion:-

"That a Committee consisting of 5 Members be
nominated by the Speaker to inquire into
encroachment or sale or purchasé by persons of
Government/Gaon Sabha land and orders issued
by the officials in this regard. The complaint
in this regard may be invited from Members with
the condition that if the complaint is found
untrue, the Member concerned will have to resign

from the Membership of the House."

The Committee was formally constituted by the Hon'ble

Speaker on 2nd February, 1998.

The text of the Resolution was circulated to the
Members vide Asssembly Bulletin Part-II, Dated 2nd
February, 1998 and again on 26th May, 1998, inviting

complaints, if any, from them.
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COMPLAINT BEFORE THE COMMITTEE

In response to the Bulletin, the Committee
received only one complaiht from Shri Jai Bhagwan,
MLA, against another Member of the House Shri Shish
Pal. The Complainant stated that Shri Shish pal
was in unauthorised occupation .of Central
Government land measuring 2 Bighas of Tughlakabad
Village belonging to Khasra No.1735/410 min. The
complainant also enclosed, alongwith his complaint,
a copy of the Khasra Girdawari from Revenue
Department to substantiate his charge. The
complainant also gave an undertaking that if his

charge was found to be untrue, he will tender his

resignation from the Legislative Assembly.

INQUIRY/EXAMINATION OF COMPLAINT

In the first meeting held for the purpose, the
Committee decided to hear the complainant as also the
Secretary and other officials of the Revenue Department. The
complainant MLA, in his evidence stood by his complaint. The
Secretary (Revenue) in his evidence stated that land
comprising of Khasra No.1735/410 min. of Tughlakabad Village
(Tehsil Mehrauli) which was Central Government land belonging
to the Rehabilitation Department, was in occupation of one
Shri Shish Pal, son of Shri Kesari. The total area of the

land was about 2 Bighas (2000 Sq Yds). The entire area was
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built up one and Shri Shish Pal was in possession of the same
for the last 12/13 years. On _being enquired, the Secretary
(Revenue) stated that the title on the Government land can
be established by adverse possession if the occupant was

continuously in possession of the same for more than 30 years.

The Committee thereafter gave an opportunity to Shri

Shish Pal, MLA, to present his defence.

STATEMENT BY SHRI SHISH PAL, MLA

Shri Shish Pal,  the person complained against,
appsared before the Committee at its meeting held on 3rd
July, 1998. He stated that although his name did figure in
the Revenue record pertaining to Khasra No.1735/41@ min. of
Tughlakabad Village, he was, however, not in possession of
the land nor has he ever sold the said land. He also stated
that the land measuring about 2 Bighas was in possession
of number of people, some of whom were having litigation with

the DDA or the Central Government.

When a copy of the Agreement regarding sale of the said
land on Power of Attorney by his father Shri Kesari Singh
was shown to the witness, he stated that the land belonged
to his father who, in turn, had purchased the same from
other party and he could produce the document before the

Committee in support of his statement.
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The Committee desirad that the witness (Shri Shish
Pal) should produce documentary evidence of such a nature that

the the Committee could feel convinced of his innocence in the

matter.

In the next meeting, Shri Shish Pal produced

photocopies, inter alia, of the following documents:-

(i) General Power of Attorney of 175 Sq Yds of land
comprising in Khasra No.410 of Village
Tughlakabad between Shri Satish Kumar son of Shri
Mohan Lal of Village Tughlakabad and Shri Kashmir
Singh son of Shri Gurbachan Singh, 1871/15

Govindpuri Exttension.

(ii) General Power of Attorney of land measuring 347
Sq Yds in Khasra No.410 of Tughlakabad Extension
between Smt. Maya Devi Goel, wife of Shri G.D.

Goel, resident of L-2A, NDSE, Part-II, New Delhi

and Sardar Tarsem Sngh, son of Hazara Singh,

1352/13 Govindpuri, Kalkaji, New Delhi.

(iii) General Power of Attorney of 250 Sq Yds of land
belonging to Khasra No.410 of Tughlakabad Ext.
between Kesari Singh son of Bharat Singh of F-
486, Village Tughlakabad and Smt. Harmail Kaur,
wife of Kashmir Singh, resident of RZ-3072/35

Tughlakabad Extension.
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(iv) Power of Attorney by one Smt. Anita Khandelwal

-~ wife of “Pawan Khandelwal, resident of E-394,
Greater Kailash-II, appointing Shri Kesari Singh
son of Shri Bharat Sngh, as their Legal Attorney
in respect of 344 Sq. Yds of land belonging to

Khasra No.410 Tughlakabad Extension.

Shri Shish Pal stated that on 19th June, 1980, a
portion of the land belonging to the same Khasra was sold
by Shri Satish Kumar son of Shri Mohan Lal of Tughlakabad
Village to Shri Kashmira Singh, son of Shri Gurbachan Singh,
who are in possession of sthis land even till date. He also

produced some documents in support of his contention.

On being asked by the Committee whether he was in
possession of any portion of this land or any shop, the

Member replied in the negative.

When aéked as to how his name ﬁas entered in the
Revenue records of the said Khasra, the MLA replied that he
did not know. He also stated that when he came to know that
his name figured in the Madan Jha Committee Report, as being
in illegal possession of the iand, he had immediately
written to the Lt. -Governnor denying that he was the

occupant of the said land.
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ENQUIRY BY AREA SDM AND HIS REPORT

With a view to probe further into the matter, the

Committee desired that a report from the area’ SDM be
immediately called for and he be directed to furnishdetailed
information about the nature of land, number of families
living therein, the versons from whom they had purchased the
land, persons in whose names water and electricity
connections exist as also statements of some individual

occupants presently residing there.

In his report, SDM, Xalkaji stated that land belonging
to Khasra No.1735/410min"%ompletely built up except a plot
measuing about 800 Sq Yds. About 17 families were residing
there and the area is being used for residential as well as
commercial purposes. Some small rooms have also been built
by owners and given to labourers on rent. None of the owners
except Mr. KasmniraSingh was residing there. Shri Kashmira
Singh had purchased this land in the name of his wife Smt.
Harmail Kaur from Shri Kesar Singh son of Shri Bharat Singh,
resident bf F-486 Village Tughlakabad. He also furnished

a General Power of Attorney and Agreement in this regard.

SDM*s enguiries also revealed that two plots measuring
200 Sq Yds and 800 Yds belonged to one Mr. Bhagwir
remaining three plots belonged to Shri Dharam Pal Sharma,
Shri Amar Nath Sharma and Shri Gurmail Singh. The report

also stated that labourers 1living in small quarters
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were paying rent to these people. He also made a statement
that a few labourers and their families were living there.
Electricity and water connections from government agencies
were not yet installed and people were using generators oOr

unauthorised electricity connections.

The SDM also informed the Committee that one Kerosene
0il Depot having licence No.3879/95, issued on 5th
April,1995 in the name of Shri Vijendra Bidhuri son of Shri
Giani was running from these premises. In this connection,
the Committee summoned Commissioner, Food § Civil Supplies
and asked him how the department could issue the licence to
a person who did not own the premises and was operating frém
the Government land. The Commissioner, in his reply, stated
that the applicant while applying for licence, had submitted
necessary papers including an affidavit in which he made
an averment that he was the owner of the premises where the
Kerosene 0il Depot was to be opened. The licence was,
therefore, issued because the Department did not find any
apparent flaw in the documents. He also furnished copies

of documents submtted by the applicant.

STATEMENT OF PATWARI AND KANOONGO -OF
REVENUE DEPARTMENT

As per directions of the Comittee, the concerned
Patwari and Kanoongo who had made entries in Revenue records,
showing Shri Shish Pal as 'Kabzedar' of the property located

in Khasra No.1735/410 min., were summoned before the
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Committee for giving statement. While the Patwari  could
not appear as he had since retired from service, the Kanoongoe
made statement before th;e Committee that the name of Shri
Shish Pal was entered in the IRevenue records as 'Kabzedar'
in February, 1998. The Kanoongo stated that he had counter
sioned the records as prepared by the Patwari after visiting

the spot and making enquiries from local residennts.

On referring to the records, the Kanoongo stated that
prior to 1988, the Kebzedar was one Giri Raj. When asked
as to whether at that time he knew Shri Shish Pal, now an
MLA, the Kanoongo replied in the affirmative and stated that
Shri Shish Pal at that time used to do some sort of property

business.

ENQUIRIES FROM MCD - PROPERTY TAX DEPARTMENT

With a view to make further enquiries and to unearth
the truth, the Committee decided to summon the MCD officials
to find out as to the identity of the persons on whose names
the property stands in the MCD records. The representative
of MCD submitted a statement containing the details of
properties between Gali No.35-36 of Tughlakabad Extension.
The Deputy Municipal Commissoner, MCD, stated that in all
7 properties exist on the said Khasra number but ounly one
proverty has been assessed by the MCD and as per their
records the said property was sold by Shri Kashmira Singh
to one Shri Aman Arora. Shri Shish Pal's name did not figure

in the Property Tax Statement furnished by the MCD.
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